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return within ten days. But I had a
sudden attack of abdominal colic on
the ist and was admitted to a nurs-
ing home on the 3rd, I got dis-
charged on the 8th and I have been

advised by the Doctor to take com.

plete rest for a fortnight: Hence [
would not be able to attend the pre.
sent Session,

So, I request you to kindly grant
me leave of absence from the 24th
till the closing of the Sessicn.”

Is it the pleasure of the House that
permission be granted to Dr. A Subbp
Rao for remaining absent from al
meetings of the House during the cur-
rent Session from 25th February?

No hon. Member dissented.

Mg, CHAIRMAN: Permission to re-
main absent is granted,

———

STATEMENT RE CERTAIN INS-
TANCES OF MOB VIOLENCE AT
KIRIBURU IRON ORE PROJECT
SITE

Tue DEPUTY MINISTER 1N THE
MINISTRY or FINANCE (Sur: B. R
BHAGAT): Sir, with your permission,
on behalf of the Minister of Mines
and Fuel, T beg to lay on the Table
the Statement regarding certain ins-
tances of mob violence at the Project
site of Kiriburu Iron Ore Project of
he National Mineral Development
Corporation Ltd. [See Appendix XLII,
Annexure No. 31.]

—_—

FHE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1963

Tue DEPUTY MINISTER 1IN THE
VINISTRY or FINANCE (Surr B. R.
3nacat): Sir, I beg to move:

“Thal the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund ¢t
India for the services of a part of
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the financia] year 1963-64, as passed
by the Lok Sabha, be taken into
consideration.”

Sir, this Bill arises out of a sum of
Rs, 2,47-06 crores voted by the Lok
Sabha on the 16th March, 1963, in
accordance with the provisiong of
article 116 of the Constitution and
Rs, 77142 crores in respect of cxpen-
diture ‘charged’ on the Consolidated.
Fund of India as shown in the ‘Vote
on Account’ Statement which has
already been circulated to hon. Mem-
bers. As the House is aware, it is
usual to seek the approval of Parlia-
ment for one month’s supply pending
the completion of the procedure for
the voling of the Demands for Grants
for the whole year and the passing of
the connected Appropriation Bill
Accordingly provision has been made
in the Bill to meet the estimated re-
quirements for the month of April,
1963. These broadly represent one-
twelfth of the whole year’s gross re-
quirements as provided for in the
Demands for Grants except in a few
cases where the expenditure is not
uniformly spread over the year and
larger provision is required to meet the
likely payments next month. The
items where larger provision is requir-
ed have been detailed together with
explanations of the reasons for the ad-
ditional requirements in paragraph 4 of
the Note to the Statement of ‘Voie on
Account’.

With these few words, Sir, I move.

The question was proposed.

Mr. CHAIRMAN: Mr. Bhupesh
Gupta, before you begin, I should like
to point out that anly one hour has
been allotted in respect of this Bill
and I hope in the interest ¢f other
Members you will be very brief.

Surr BHUPESH GUPTA  (West-
Bengal): Certainly, Sir. Mr. Chair-
man, Sir, I would like to make only
a few observations with regard to
certain items in regard to this Bill. I
do not want to go into the details hut
I will only make some brief reference
10 some items. - .
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First of all, Sir, I would like to
draw the attention of the House to the
huge expenditure that we have ear-
marked for Defence. We cannot say
how the money will be spent for tne
simple reason that we do not know
what exactly the plans are. | It is for
the Government to consider which
aspects of Defence are not tp be dis-
closed for security reasons and which
aspects can be disclosed tp Parlia-
ment. I do not think it would be
right fcr the Government] to keep
back from Parliament even those
things that could easily be disclosed.
In wartime in England there had
always been a division of thig kind—
things that could be discldsed and
things that could not be disclased., But
the British parliamentary préctice is
one, where they have, in normal peace-
time, a maximum amount of factual
information with regard to matters of
Delence, After all, Sir, matters of
Defence not only involve finances but
they also involve questidns of
sovereignty and independence of the
country angd its security as such, YVes-
terday in this House the Defence Min-
ister, in reply to the question relating
to foreign defence aid to India, stated
that “The Government of Indiz will
offer necessary facilities to the repre-
gentatives of those two Governments,
the UK. Government and the U.5.A.
Government aitached to the staff of the
British High Commission in India/
Embassy of United States of America
in India for the purpose of observing
and reviewing the use of the arms and
equinment and will provide them with
such information as may be necessary
for that purpose”, Sir, when we aslked
what it actually meant, we could not
get ourselves enlightened by the Min-
ister. All that he said was that the
officers would be there and technical-
ly it would be helpful. It is not clear
as to why, when there is no military
operation, these officers should be here
to review our things. We were given
to understand that they would not
come to the operational fields. But
operations do not take place all the
time. What will happen when there
wre no operations? Are they to be
here—the military personnel—in crrder
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to supervise our conduct? Are we to
wait on them for a good conduct cex-
tificate before we can ask for more
armg or equipment on commercial
terms and so on from other countries?
This 15 a very legitimate question to
be asked.

Surr FARIDUL HAQ ANSARI
(Uttar Pradesh): I am sorry to inter-
rupt my friend. Is it the case of the
hon, Member that during this peried
we should not prepare ourselves?

Surt BHUPESH GUPTA: If Mr.
Ansar; wants {0 prepare the country
with the Americans

Surt FARIDUL HAQ ANSARL
With Soviet Russia also. ;

Surr BHUPESH GUPTA: .. to
fight our battle, he is welcome to do
so. Fight your battle with the Ame-
rican guns and by putting in Ameri-
can hands. I am not one of those who
would suggest that, 1 should like to
fight our battle, Sir, if possible, with
the weapons produced in our owh
country and certainly with our men
and soldiers, our technicians and so
on. If we cannot immediately pro-
duce everything that we require, cer-
tain things may be imported but no
strings should be attached of a politi-
cal nature and we should not allow
any country any supervisory pOWers
with 1egard to our conduct. 1t is a
very sericus matter, Sir. Of course,
you can justify anything in the name
of emergency but you should ponder
over it. When we demanded of the
United States of America that there
should be a condition laid down that
the weapons that were being given
to Pakistan should not be used against
India, up till now since the US.
Pakistan military pact was signed, we
have not got these conditions either
from Pakistan or from the United
States of America. Now, mind you,
plenty of arms have been given {o
Pakistan but Pakistan has not even
submitted to the condition that they
will net use these arms against us in
their various agreements either openly
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done or even gecret protocols, and
so c¢n, It is a very serious thing that
we are allowing. But what have we
got? It is well-known from the Press
that so far the bill for arms ang
equipment supplied comes to about
Rs, 12 crores and our ordnance fac-
tories produce every month Rs. 7
crores worth of armaments, There-
fore, we have not got very much by
way of equipment, if yoy take the
money value of it. We do not know
exactly what other things we have
zot, but it is a very seriocus matter.
To the last question, in the last reply
-he pave, Mr., Chavan said that they
would supervise whether the arms
were being used agajnst China or
somebody else, In the first place, it is
casting reflections and suspicions on
us. With all our protestations in the
speeches that we make, the Ameri-
cans are not satisfied as to the manner
in which the arms are going to be
used. They have to supervise it. Up
till now they have not said anything
in regard to Pakistan. Either the Pak-
istan authorities or the American
authorities in the Senate say ‘hat the
American observers and techniciang
are there in order to see that the
arms are not used against this or that
country, whichever way you take it,
Well, if this is not political string and
political turn, I do not know what it
means, I think it is an impingement
on our sovereignty. I say it is an
impingement on our dignity, It is an
impingement on our honour and self-
respect. Get arms from wherever you
can on commercial terms without com-
promising an iota of our indepen~
dence, sovereignty and self-respect. It
is for us to decide, for the Government
of India, for Parliament to decide
exactly in what manner against whom
and in what circumstances the wea~
pons are to be used. We do not need
. to be chaperoned in this matter or
" supervised in this matter, I am very
sorry inat it is not understood today.
Mr. Chairman, in all humility, des~
pite the impact of emergency, T appeal
to you end the country today and
through you to the Prime Minister
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that our stature and glory have risen
in the couniry directly as we have
assumed the policy of ftrue non-
alignment, the policy of no capitula-
tion in such matters which impinge on
or affect adversely our independence
and sovereignty. Now, today if we do
such a thing, it would be a sad day
for our couniry for our future, It will
tarnish our fair name in the entire
freedom-loving world where men are
striving for independence and peace,
looking forward to this great country
of 400 millions for help and assistance
or comradeship in such a great strug-
gle. Therefore, I say this is wrong.

The next paint that 1 would like to
make here is this. I would invite your
attention to what had appeared in the
“Baltimore Sun" of 12th March, This
is what the paper wrote:

“The administration takes the
view that India has, in fact, become
an active front in the cold war as
one White House Assistant put it.”

Now, they are talking of India in
terms of cold war front. Who says it?
A White House Assistant says it. I
think that should be taken note of. In
this connection, a circular letter issued
by the United States Information Ser-
vice, Delhi, on 20th December should
also be brought to the notice of the
House. It is most objectionable. They
tell us how we should settle the
Kashmir issue. The suggestion is that
this should be surrendered to Pakistan,
The only honourable course and rea-
sonable course would be to give away
the Kashmir valley. Now, the Gov-
ernment has said that this letter is
objectionable in many ways, but this
is what iz happening.

The next point I would like to make
in this connection is that we did not
quite appreciate that when our leaders,
representatives, Mr, Swaran Singh and
others, were talking to the Pakistan
representatives in Calcutta, the Ame-
rican Ambassador went all the way
to Calcutta to be available for con-
sultation.

-
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SHRI DIBAKAR PATNATK (Orissa):
How is it relevant here?

Surt BHUPESH GUPTA: It is fele-
vant.

SHrI A D. MANI (Madhya Pra-
desh): On a point ¢f order

What is Your

Mu. CHAIRMAN:
point of order?

Smurr A, D. MANI: Sir. on a point of
order, We have got one hour allotted
for this. When is he finishing?

Surr BHUPESH GUPTA: I am
finishing, How many want to speak?

Mr, CHAIRMAN;: Please do not

anticipate.

Surr BRUPESH GUPTA: How many
speakers have you got on the 1ast?

Mr. CHAIRMAN: I have got enough
to ask you to sit down now, m two
minutes.

Sart BHUPESH GUPTA: Then, You
please say how many speakers You
have got.

Mr. CHAIRMAN: I will not say it.

Surr BHUPESH GUPTA: I am pre-
pared to concede. Now, whatever few
minutes vou have taken on the point
¢f order should be counted. It is not
fair.

Mg, CHAIRMAN: I will give you
another two minutes.

Surr BHUPESH GUPTA: Now, 1
cannot finish in two minutes, You
have to chuck me out of the House
also. All' I say is I was going to
finish. Then the point of order Wwas
raised and I accepted it, You said I
have tw> minutes and then you take
away two minutes like this.

Mgr. CHAIRMAN: Do not waste your
time.

Surt BHUPESH GUPTA: Then, cur-
tail it, What is the time I have?

Mr. CHAIRMAN: I am giving you
fifteen minutes. I have four speakers
already on the list.

Suri BHUPESH GUPTA: All right.
{ was finishing. This interruption, the
point of order came, The moment [
mention America, the point of order
comes and I am not going to yield to
such things.

Mgr, CHAIRMAN: It isfvery un-
charitable to impute motives to a per-
son raising pownts of order, Please
carry on.

Surr BHUPESH GUPTA: It is not a
question of that., It 1s disturbance ir
the speech, interference in the interna
affairs of Members of Parliament,

Mr. CHAIRMAN: It is something

which you also do.

Sert BHUPESH GUPTA: Let them
fight 1t back., Now, since you are also
saymg such things I take your guid-
ance in this matter and I finish it, but
not in a very happy mood. I will cut
out many things. I want only to
point out this here. Just a minute,
1 do not know when you are going to
chuck me out. The whole being has
been spoiled by these interruptions,

Mgr. CHAIRMAN: I will nct count

this in your time, Look for your
papers

Suart EHUPESH GUPTA: It is all
right, I have got it now, I would

mvite your attention to> a point about
the emergency. Yesterday in the
Chandigarh Assembly, Mr. Kairon said:

“We are prepared not only to re-
lease the Communists but garland
them R

How generous he is, waiting such gar-
lands:

“ . . . provided they d=ciar:
that they are enemies of China.”®

Now, he is a responsible Chief Ilin-
ister talking like it. The Prime Min-
ister is telling the country that India
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is not an enemy of China, Indjan
people are not enemies of the people
of Chuna. Our quarrel is with the
Government, The Chief Minister of
that State need not wait with garlands.
They do not want to be garlanded, but
he should listen to the Prime Minis-
ter’'s advice. As far as the Chinese
Jovernment is concerned, our policy
s oppoesed to that G.vernment on the
porder guestion, It is well-known
and the Punjab Communists are also
>pposed to 1it. We do not want his
garlands, but let him release ihem
nstead ol indulging in such demagogy.
[n this connection, I would like to say
mly one more thing and then 1 end.
On the 18th day before yesterday,
there was a habeaus corpus petition
iled by Mr. Harnam Singh Chamak,
M.L.A, There, the Punjab High Court
aas observed this. After hearing both
tides His Lordship observed that
inder the law it was the satisfaction
»f the G-vernment which mattered. If
t had been satisfaction of the Court,
he result might have been different.
He would have been released. This is
where we lost.

The last point I wish to say is this,
because I have cut ocut everything.
Day before yesterday, in another place
I can quote it, the leader, the spokes-
man of P.S.P., speaking, in the foreign
affairs debate referred to the “World
Marxist Review” andg wanted to make
out, :f I remember aright, and in
auoting his words he said that in its
latest rssue it is said tha* this is a
reactionary Government—the Indian
Government—and it has a reactionary
Prime Minister. Thereby he wanted
to provoke Congressmen against Com-
munists. It is a style of anti-cornmu-
pnism. I have got hold of a ¢ py of
the “World Marxist Review” in which
this article appears: “Lawlessness in
India—Arrests of Communists Conti-
nue”, This issue is February, 1963. In
four places the name of the Prime
Minister occurs. Nowhere the Prime
Minister is called a reacticnary ana
nowhere the Government is called re-
actionary, Yet the privilege of Par-
Hament or advantage ig taken of in
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his speech in order to provoke these
people, Only they say:

“This crude violation of civil liber-
ties lends a grim irony to the state-
ment made last September in
London by Prime Minister Nehru.
If one compares India with other
areas ol Asia, he said, one can see
that the tendency in the latter is fo
restrict democracy whereas in India
democracy is being encouraged and
extended in every way.”

Whatever it is, the paper humbly
points out that what is happening in
India is that the arrest of Communists
in large numbers is not in keeping
with the statement that the Prime
Minisier has made, The next point
the paper makes is that the Prime
Minister should realise that by arrest-
ing Communists and attacking them,
his Government is only helping ob-
jectively the forces of reaction which
are assailing his own policy. Now. it
was very unfair of the spokesman of
the D.S.P. to have misquoted and mis-
used it in this manner and distorted
this thing.

Surr CHANDRA SHEKHAR (Uttar
Pradesh): Since Mr. Bhupesh Gupta
is asserting this point that the quota-
tion given by the hon. Member in the
other House ig wrong, will he be
ready to take the responsibilily if that
quotation is correct because he is in-
sinuating against a Member who is
not present here? And if there is any
such quotation will the Hon. Member
be held responsible for misquoting the
book?

Surr BHUPESH GUPTA: 1 shall

give my head on a charger to Mr.
Chandra Shekhar

Sarr C. D. PANDE (Uttar Pra-
desh): Sir, is it necessary, while

speaking on the Appropriation Bill, to
defend Chinese policy in this House?

Sert BHUPESH GUPTA: We are
not defending Chinese policy.
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you doing?
2 * 3

4 I I

Surr C. D. PANDE: What ete are

Sert BHUPESH GUPTA: Dp you
call it relevant interruption. Sir,

Mr. CHAIRMAN: Please sit down.
You have finished your speech. Shri
Pannalal Saraogi. |

SHrt PANNALAL SARAOGI (West
Bengal): Mr, Chairman, Sir, I rise t0
support the Appropriation (Vote on
Account) Bill, 1963 which provides
for the withdrawal of certain sums
from and ocut of the Consalidated
Fund of India for the services of a
part of the financial year 1963-64. Sir,
this House as well as the other House
have discussed in detail the massive
Budget proposals of the Finance Min-
ister angd hon. Members of both the
Houses have made observations and
offered their comments on these Bud-
get proposals in a detailed manner.
One of the controversial proposalg of
the Finance Minister has been the
levy of the super profits-tax. Various
types of suggestiong and comments
have been pouring in from all parts of
India about the levy of this tax. I
in the next few minutes, would like
to offer a very innocuous suggestion
which, if accepted by the Government,
would take away the sting out of the
criticism that has been made so far;in
addition it will serve the purpose of
the Government in getting the much-
needed revenue which the Finance
Minister has estimated, namely about
Rs. 25 crores out of thig levy. I per-
sonally think that, if my suggestion Is
accepted, the Government will be gble
to get easily about Rs. 40 crores; in
addition the criticismg which have
been made, in this connection, will be
by and large met.

., Sir, I would like to suggest that the
Government should put a surcharge
of 10 per cent. on the existing levy
of income-tax and super-tax amount-
ing to 50 per cent. on all companies.
The exchequer expects to derive an
income of about Rs. 200 crores fo
Rs. 225 crores from the 50 per cent.

taxation on companies and this 10 per
cent. surcharge of income-tax and
super tax will yield to the Govern-

ment an income of sometihng like
between Rs. 20 and Rs. 23 crores.
I would also submit that this sur-

charge should go exclusively to the
Central Government and not be ap-
portioned to the different States. This
should be kept by the Central Gov-
ernment for meeting the defence needs
of the country. I would like to men-
tion in this connection that the major
criticism which the people in the
country are making agamnst the super
profits-tax ig that it is going to ham-
per and retard the progress of ex-
pansion and developmeni. That ‘the
purpose for which it is levied will be
defeated. We all feel that develop-
ment is defence, and if development
is retarded . . .

Surr SHEEL BHADRA YAJEE
(Bihar): It is the view of the capital-
ists.

Sarr PANNALAL SARAOGI: I am
going to support the Government. We
all know, Sir, that development is de-
fence and if anything is done which
will, even in a remote way, retard
development, it will retard defence.
This thing should be examineq very
carefully.

Sir, what I was proposing was that
a 10 per cent. surcharge would imme-
diately give to the Government gome-
thing between Rs. 20 and 23 crores.
The super profits-tax should alsg re-
main but in a modified form. TUnder
the present proposal the super profits-
tax is aimed to be levied after allow-
ing 6 per cent. net return on the paid-
up capital and reserves of a company.
I would submit that this 6 per cent.
should be raised to 10 per cent. And I
am sure that if 10 per cent. net return
is allowed to every company, it will
by and large meet the criticism which
is being levelled in this connection,
and the Government will be getting
another Rs. 15 crores on that account,
and both the levies tiogether—sur-
charge on income-tax and super-tox
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as well as super profits-tax in a modi-
fied form will yield to the Govern-
ment gbout Rs. 40 crores which will
be more than what the Finance Min-
ister requests.

Surt AKBAR AL] XHAN (Andhra
Pradesh): Even the business houses
have claimed only 9 per cent. and not
10 per cent.

SHrr PANNALAL SARAOGI: I am
asking for this

Mr. CHAIRMAN: The House is in-
terested in hearing what you are
saying.

Surr PANNALAL SARAOGI: I gm
sorry. I have already suggested that
a surcharge of 10 per cent. should be
levied on all the companies. That will
bring a sizeable income, an apprecia-
ble revenue to the Government. Then
I am going to suggest that if g com-
pany hag got to pay more by way of
surcharge and less by way of exXcess
profits-tax, they should pay whichever
is higher. Over and above the sur-
charge, if 3 company has to pay super
profits-tax under my new suggestion,
it will have to pay both. This is my
only submission and I am sure the
hon. Finance Minister will take into
consideration my suggestions.

Surr M. S. GURUPADA SWAMY
(Mysore): Mr, Chairman, Sir, 1
would not like to traverse the same
ground on the Budget as my friend
Mr. Bhupesh Gupta did. But, in this
connection, I would like to raise one
or two relative issues which are going
to have some effect on the defence
effort.

Sir, when the Budget was discussed,
I raised one important point, that is,
about the creation of the capacity in
the country for producing  various
types of things, various types of gm-
munition. The important point that
I would like to raise now is whether
after getting the approval of Parlia-
ment to meet the defence needs of the
Budget which is now planned by the
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Government, it would be within the
capacity of the power of the Govern-
ment to utilise this large amount for
defence purposes.

Sir, as you are aware, we are hav-
ing this year a Defence budget of
Rs. 865 crores, and this Vote on Ac-
count Bill is a part of this Budget.
Since gome time past I have been re-
ceiving reports saying that the Gov-
ernment has not been able to move
forward in the direction of defence
effort adequately and effectively.
There is no effort made to assess the
defence potentialities in  the various
industrieg including the industries in
the private sector. There have been
complaints and complaints that vari-
ous factories, both in the public sec-
tor and the private sector, have not
done any budgeting of their potential
and that the Government is not aware
of the capacities that are available al-
ready, or of the new capacitieg  that
have got to be created in case the
existing capacities are not adequate.
Therefore, I would like to know whe-
ther any steps have been taken by the
Government to assess the capacity
already existing in the varioug gec-
tors of industries, as well as the new
capacities that are to be created to
meet the recent defence demands.

Now, Sir, I legrn that the ordnance
factories which are working already
are very outworn and old. Some ot
the equipment in these factorieg is as
old as twenty-five years, As you know,
Sir, the older the equipment the less
will be the production and also the
quality of the product will not be very
satisfactory. Therefore, I would like
to know what steps are being taken by
the Defence Ministry in renovating,
improving and modernising the ordn-
ance factories. Today I read in the
papers a disquieting thing. Considering
that the ordnance factories have full
capacity, unfortunately they have been
lagging behind in producing tractors
and trucks, and it ig a very lamenta-
ble lacuma or drawback which has
been found. After 3 huge eflort s
made, after the proper climate s
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created in the country for the defence
effort, we find today that no sufficient
effort is made to ultilise the existing
capacities in these ordnance factories
even for producing those things whicn
have already been planned for. There-
fore, if is a sad commentary on the
defence effort of our Government.

Then I would like to know  what
progress has been made in regard {o
MIGs. We read in the paperg and we
heard also from  the Prime Minister
the other day that four MIGs have al-
ready arrived, but no news geems to
have come after that. I do not know
what progress hag been made 1n re.
gard to the setting up of 3 MIG fac-
tory in India, whether the plan 18
approved, whether the agreement has
been signed and what is the schedule
of time for putting up this factory in
India. I would like to know gsome of
these things about the MIGs.

Then, Sir, a reference was made the
other day about the prisonerg of war
in China, There are about 3,000 pri-
soners of war, and we do not seem to
have taken any steps to recover these
prisoners of war. Those who have
fought for India, fought for the de-
fence ot the country, to save our
honour and respect, those people are
there in China. I do not think that
any effort has been made at any level
to recover these prisoners of war. I
would like to know and the House
would also be anxious to know what
steps are being taken to recover these
prisonerg of war. According o us, un-
lesg these prisoners of war who fought
for the country gre recovered in time
there is no use in talking about the
Colombo Proposals, clarifications 1in
the acceptance of these proposals, and
the like. Unlesg this important matter
is cleared. it would be difficult for ihe
Government to convince the people
that the Government ig very serivus
in regard to this matter. Therefore, I
would like to knew from the Minister
whether any stepg have been taken in
this regard to recover the prisoners of
war from China. I would not like
this matter to be handled entirely by

[

the Red Cross, but it ghould be hand-
led at the Government level. There-
fore, Sir, I would like some informa-
tion in this regard.

Then in regard to the issue raised
by Mr. Bhupesh Gupta, I did not like
to interrupt him at that time when he
was speaking about the gpeech made
by our friend in the other House 1n
regard to the ‘World Marxist Re-
view’, the characterisation of the
Government as reactionary and the
ke. Sir, this ig the February issue
of the ‘Review’. I do not know whe-
ther that ig the issue that was refer-
red to by my hon. friend, Mr. Nath Pai,
there. It would have been proper for
Mr. Bhupesh Gupta to have contacted
him before he'came before the House
to make such remarks about him. 1
would advise him to contact Mr. Nath
Pai. He is the person who made the
statement in the other House, gnd if
there is justification for that state.
ment Mr. Bhupesh Gupta should ac-
cept the responsibility snd withdraw
all the remarks that he hag made
today.

Mgr. CHAIRMAN: It is g hypotheti-
ca] statement.

Surr M. S. GURUPADA SWAMY:
I am pointing out that that is for veri-
fication. Lastly, I would like to say
something about this booklet, my
colleague, Mr. Chandra Shekhar, has
brought to me this thing.

Sxri BHUPESH GUPTA: Supplied

by me, you gee. 1 am a sportsman as
such.

Smrt M. S, GURUPADA SWAMY:
Here is a relevant gentence, A few
sentences I would like to bring to the
notice of the House—page 88 of the
‘World Marxist Review’:

“Many active trade unionists
and union officials have been ar-
rested. The Indian National Trade
Union Congress connected with
the Congress Party is taking ad-
vantage of the situation to under-
mine and, if possible, to destroy
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the influence of the All India Trade
Union Congress among the working

class. Many of the arrests have
been made at the instigation of the
IN.T.UC. leaders and the
employers.”

Then it goes on to say:

“In the light of all this how can
any one say that in India democracy
is being encouraged and extended
in every way? What price the
Prime Minister's New  Year's
agsurances that the national emer-
gency would not affect democratic
institutions.” .

(Interruption)
Then it goes on to say one more thing:

“pPrime Minister Nehru has tried
to shift the responsibility for the
repressive measures taken against
patriots to the State Governments.”

(Interruption)

Suri BHUPESH GUPTA: Sir, on a
point of order.

Surr K, L. NARASIMHAM (An-
dhra Pradesh): We have been silent
and he has been saying all those
things. If we allow these things ...

Mr. CHAIRMAN: I have allowed
Mr. Bhupesh Gupta to raise his point
of order,

Surt BHUPESH GUPTA: The only
point of order is, since the hon, Mem-
Yer is replying to what I have said, he
should keep to this. He can say other
things also, I do not mind. I said that
it was wrong for the P.S.P. Member to
‘have gaid that the ‘World Marxist Re-
view' calls Nehru a reactionary and
Nehru Government a  reactionary
Government, Nowhere doeg it
occur. If he can prove it, I will go In
sackcloth and, ashes . . .

Mr. CHAIRMAN: What is
point of order?

your
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Sarr BHUPESH GUPTA: The point
of order is this. In the name of re-
plying to what I have said, such
digression should not be allowed. He
can do it on his own, He might read
the entire article, you give him some
time,

Mg. CHAIRMAN: If this is so, the
reply would be ineffective. But he is
entitled to reply.

SHrr M. S. GURUPADA SWAMY:
I will just quote one sentence, and I
do not like to dilate upon this further.

“Prime Minister Nehru has tried
to shift the responsibility for the
repressive measures taken against
patricts to the State Governments;
conceding that not all the arrests
were warranted and promising that
the cases of a number of arrested
Communists would be re-examined,
to throw dust in the eyes of the
public this has been done in some
cases.”

It goes on like that.

Mr. CHAIRMAN: It does not say
that the Prime Minister is reactionary.
It is only by remote implication,

Surr M. S, GURUPADA SWAMY:
The whole writing showg the charae-
ter

Surt BHUPESH GUPTA: I have
just given it to him, those quotations
I have marked.

Surr M, S. GURUPADA SWAMY:
I have taken the sentences he has
marked. These sentences are enough
to prove the character of the writing
itself. But I do not like to go further
on this point. I do not like to have
any quarrel with Mr. Bhupesh Gupta,
but I would like fo urge upon the
Government to take note of the new
tactics that is being adopted by the
Communist friends, the new tactics
symbolised by Mr, Bhupesh Gupta.
This has to be taken note of, and I
would urge upon the Government to
bestow their thoughts on some of the
new techniques being adopted by the
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Communist Party of India. The most
important technique is {o isolate the
Prime Minister, to treat him well, and
to criticise the rest, That hag been the
new tactics that had been made use of
by my colleague the other day. This
should be taken note of.

Lastly, I do not want to criticige the
Bill; it is part of the defence effort and
I support it. But I would like to
know whether the fundg that are go-
ing to be sanctioned by us now and
hereafter would be adequately used,
properly and effectively used for these
efforts, and whether we have gat the
necessary apparatus, necessary machi-
nery or necessary facilities for utili-
sing these funds approved by Parlia-
ment in the most effective manner
which we gll desire. Thank you very
much. }

Serr BHUPESH GUPTA: Sir, may
I have that with your permission?

Mr. CHAIRMAN: He wants the
magazine back, l

Sarr BHUPESH GUPTA: It does
not lead to the improvement of the
situation anyway.

=t Qo ato FFAGH (ST sr%jr), :
gamfa Y, 39 fadus W 9@ TS
g FT I Agr 41 AfwA W
fim S T oWR dEY § oA
A FQ@ g 5 oag vl AR wey
g 3N A7 35 Fg1 ¥ fay v
fFar 1 l

T ot AiRw W (TR ) o
og ardf A Fo¥ § W T} w0 g
F AT A F |

sl Qo o FwWW : ¥ FHEA
g & 3 &Y gem & arfge—
qHT  Fogfaer @ @ W

\‘

synfon sim & fwa @@ g
feg sw1z & &nit 3w ¥ meaey
7 3N gy fawe swz fE o
T & a1y gl g §
g7 ¥ @ gl ¥ s <@
Fr d@ifs waws N ga frer o
dfts wedwT § W€ 9 9 ¥R
mw Wogw et frwafea &
g ®IF F] FISAT A FUgaq b
afs g za feafs ov g9 fedd
T gafaa a@ & fan f@aq faar
g @ FHfrz 9w § 1 Fvfve
ST A WIRA 9T @AT HFAT HT
F ga A9 e g f5 g7 g
at & §fw agiger swra & |
zn wiftga =9 ¥ &fAF  geraaw
¥ar =gy § fAeg =g 3@ fefa
¥ oagt & v fasdr warzao &F
WIAF § SAAT qEAN T HF |
ar 41 TaFT wd 9z & fv gw waler
¥ WA 7§ W FE R HY
ey F A FF I 7 ot

s WA ST wEA 3 fF AW
g9 FIRAW FEO L AT gL A
7 mraEted faar gs fE dw qF
qF AT gl FOM S qF AT
genr #1 zfe § wmiafay
g wmar A & TW da q FEgd
fary d=e § f& ga wafem ¥
qEARH gy oA ATy | aw fwew
ey ad § wyufar F qra g
v & far oad wr 1 ¥ wewar
FC gFar g fF gAY waw HAT
ST & fagw w @tw aF AR
ghaarz 3 F1 fady @ @ wS
frfy awgy § gfaae @ ¥ fa¥
dare gu—ug gfam g W @A

qe7 § a1 aefrer AW & RS &Y
Mg ¥ @A O § AR W IF
T3 @A d@ I g]W A& «
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[+ 7o Yo wrrdal)
glawre fudw Fatr afed 1 =
w8 ¥ W gAY wr & f@ wafar
¥ gfaare far g9—a wifera &w
AT § A WA WA 1 g
fer &1 wafa & & ew ¥ ug
mizateT w1 fewr & f& g o=
ghrardt #t wifvmre & fawme atw
¥ FE wldn ) ug s 3HiRy
fear & f& gw ag gfauwre arfa-

e

wrw & fawrs s & o sTAv
T =TR |
Sart BHUPESH GUPTA: 1 did not

say that. You know what I said. I
quite follow your speech.

st Go ato FIAg@Y : H agAv
Tigar § f5 g fiw 7 o w3
g &Y FATHT T 7A ¥ Fw fad
T WAT AT Y A WISEET &7 ng
gy & fy o gfoare g9 = ¥ W=y
¥ foq fawe @ & ag aw wfesna &
fast® #17 § A0 @ad | yg swfar
¥ gFY T § WX 48 [T g N Ay
g =ity orfewna & sfe g w9 &
gtaaT wgf g, g wrfwsaa o1 sy
gHAT AT 3T RN € | W Fafae
wéf & g@ At § foare oo § A
IT 1% WG e w1fgd W =g

T HT% AE owed . . .
=t o Wo qiF : T A 357 1
ot Qo &o Fiwgt ¢ . . . W

mﬁmmmmfmé ITFT
SEMAT &7 FT . . .

Saerr BHUPESH GUPTA: Read
what I have said.

oft Qo &to Fomat:, . , 9EFT
FET T FT 98 g qfAw  agiEar
T FY QFAT 9127 € ) 98 T
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i sg @y ggmar ¥ o) wwaOT—
& & fyar arx S oo faarl &Y
AFT gy A & o g g faarat
FT Fiwer AE H wH, e Fgfree
et @ wkw @ fF oW R @
foad fF oW A T FWe AT
BHAT F AT WINT YT gHI FT qIHAT
WA A ..

Surr BHUPESH GUPTA: This is

entirely wrong. The Member should
not have made that statement.

Surr C. D. PANDE: What else do
you want?

Y Qo &Yo TGV : | ., HAYT
gaferr ¥ fyay wwer §faF  qgmar
q¥ Ffaee qEf &Y 1% Aafa @Y
W wfed 1 Fvafaee Far N S
% fr g et W e § afwer g9
HaaT T R §— T8 WO AT T
fazz 3 ¥ +8 96 §, R arwar
q, e q, fa g e o & fer wgraar
arfgd 99 7§ §, afew  wwfvee 3w
gH agraar 7 § o wg | ¥ gF
AT FY ¥ UF, 19 feafq v gw
|G FE B A T § 1 TR
Frpfaee MEf @S 9 MRT SMAT @
fa& gw qzquw ¥, qEEwe #, wiwT &
w® A & qugr SR § fF I -
free ol goq= ¥ weawr ¥ w9T
@ & Aifg o fazare w<lt § ~—ar
FIHLS AT FY GIT T EWI7 I
g ifsaa &9 § foem 7 dger #3
| ? WIT 98 {H FAR HT TG 3|
Sarx  BHUPESH GUPTA: You
finish,

ot Qo dto T : F IARY FAAY
WE I EFFT IT T )

Ser1 C. D. PANDE: He cannot.

Sarr BHUPESH GUPTA: What s
that?
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Surt NIREN GHOSH: He is speak-
ing as in Washington,
sﬁQO &to m?{!ﬂ' : % IFwyITET
R} ®rg, 93 aIat  feafq wyer 510
g 78 wey & & ag gl wmeq 5 qw
gafea: 1= ¥ fad, gw o adf =wew
77T 48 A97 fe@ & ag srga § ar 78
. ..

Sur: BHUPESH GUPTA: 1 will
answer that. Don’t get excited. Sir,
I want India to remain non-aligned,
either with the Soviet bloc or with the
American bloc, despite Shri Vajpa-
yee’s ploddings to the American camp,
and I hope that the Prime Minister
wil] do so and I have faith that he
will do so.

5 Qo Yo TRIAT Y El’i’m’
gt fear 2 ¥y Fegfeee ot €Y wifa
FaER Y

Sart BHUPESH GUPTA; I
‘nswer? -
WY Qo &lo wmadt : HY g e
9T a7 % ST g0 w61 e § mifww @y
T AT FTHEE AN T BT T Yy
qr AEY 7 gEAT SRR e ALY frar
Surr BHUPESH GUPTA: No. What
I want to say ig this. Obviously, what
1 am saying I am saying. I shall be
happy only it this policy of non-align-

ment continues. This is what my line
is. I do not know . . .

(Interruptions).

Surt A. B. VAJPAYEE: It ig not a
positive reply.

Surt BHUPESH GUPTA: Now.
what do you want? Wil] you put it?

Mr, CHAIRMAN: He wants to know
3f you would be happy if India . .

Sart BHUPESH GUPTA: I am
happy as it is. I will be happier if

{
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the policy of non-alignment conti-
nues and gets strengthened, I will be
still more happy if Shri Vajpayes
gives up hig present policy.

Sarr A, B. VAJPAYEE: He will be
the happiest man if India decides to
join the Soviet bloc,

Sprr BHUPESH GUPTA: 1f Shri
Vajpayee’s policy on foreign affairg is
buried ten fathoms deep, it would be
the happiest day in my life,

Mr. CHAIRMAN: Mr. Vajpayee, it
is not a very fruitful line that you
are taking.

Serr BHUPESH GUPTA: He has

got into the wrong boot.

Y Qo &Yo FTHGAY ; gy, unafa
&Y, # g@ A &Y I AN FAVE |

gairae S & wood qrAw "
e Rt gk ¥ ¥
FA oaat ¥ S s faawe @
IaFY 491 8 Wl —H% ¥ ok W
pabmissanfar o @ &4
qAAd § g9 /T § F o g
A gt A1 dWo o TwE ¥ tw
T & wqarn g R Afa & ey
¥ weera & Y "9 @y 9y §
gt AT ¥ faq uF =afaar avqy
QENT AT A€ET | TAT qHY SO A
IF A FT IT WA EIF Y
o Afew gg e § 9 99 o a8
@ § | Iarfaa  #, gt #,
Y WeTIR AT § 3¢ WY gorfaw
WO § AT eI ot S g |
g7 FuF AN E Wl fee @
s¥ifad g I uw Efas waa #
far aRIT T &9q 395 FLQR & |

awiyd 1 glail Gallagd oyt
2N LA
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T whgw gw wAwd 3@ A
AT § {7 7]

*ff go gto Freadt : ¥ § fF g
TOAT T A gEgT A fwar 9 Wy
2, eIt &, sevmfen & owgr
fopar o @1 & 1 T Ag WO # g%
AT Y & 7 P A WoerET & W
TS AT P WX WA AAT A0 FEAY
Wi FOAT AR a1 § IR qHA TG
YHIT TEY T IATCE | FS qAc Py
fF o & foF emm 91 F—W
QU Ay qeadl & wa 3F
7eY 8, s et fer o w@rg gaien
# faaew o 5 mET =@ a@ %
i § faat w2 o w9
T AT T g qafw v eyl § -
A FEETHIR & 90 F g oF -
faare s frgw fovar sy

& oF aq F HT GO D AT
q9 9T gO qYF § A @Y g% & ouH
R TqE  grET /F¢ ¥ AT WmWw
feam | & 9% woW & oF Hw w5y W
HOFT e =T AT E | I
FgT % 3 wwRTA FT FeFR gL
Faedi q At q A @ § I
gt e fear s nfgd ) & aaemr
g, 7@ § ufadsw § 4 a9 o= 0%
AT GIFX F GIHA @I T AR
YIET A T W¢ TF AW @Y TS
599 Twez § i amem ¥ 9 @ o)
fem | &t wr AfHEE ¥ AT Y &
g% fag a8 sfag a7 fF we § 3@
TR F A qTEAfaw =7 & W@y 7
FUIH A AN § @ AT Fg 999 F,
fas #c i aF [oAT A7 A TG;T
oFT 4 | e W faw WAt ar e
B ATT &Y FEF ATRT AT T qAT H
Tg WAL TEN GV F 9T g g
A A 9 A ¥ A¥e A Ay
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¥ gz Fqwe Wfded wd 9% &
AGAT AT & 7 FAT g {0 ¢ fvat
#1 femd aret arq A ST P IR
LT HA( T qG AQT TG T qDH
g dmr d oo 1 gaeT e
q T TT THT FT AW LFT GG
78 WO &7 gfte A F 1 & AE,
foer WAt g e ¥ wraw & feafa &Y
s FT AR T WA S T T 9T
famre 2 fF a1 oF AE G qHAv
& ford wfriss & wowr €19 &) Ay
AT @A A Fi [T s @w
¥ forg, ¥ & wIETEN F1 A @
G fad s & ? a8 uw T e R
foray oUe wEf &7 AT =fEd
AT

Surt B. R. BHAGAT:; Mr. Chair-
man, Sir, the hon. Members have in-
dulged in arguments and cross argu-
mentg about each other and have left
nothing for me to reply. Therefore I
do not propose to complicate their
aruguments and cross arguments by
my own.

The hon. Member, he had made =a
suggestion about the super profits-
tax. Other suggestions have also been
made, and certainly the Finance Min-
ister will bear them in mind—it is not
for me to say anything about them.

Then the hon. Member, Mr, Guru-
pada Swamy, said that the House will
grant the funds but the Government
should see thaj the funds are utilised
properly. That is the main burden of
this; it is the duty of the Government
and Parliament to see that not only
the funds are utilised for the purposes
for which Parliament sanctions them
but also every effort should be made
to economise and bring the utmost
eficiency in the admunistration. It is
a continuing process gnd no cut and
dried solutions can be given or made
in this. But I can assure the hon. Mem.
ber and through you the House that
the Government has been keen on
economising and preventing any waste
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ages; much more so these daysiwhen
we have come to the Parliament for
such a large sum of money it would
be the effort that every pie is saved,
that every pie is utilised in the best
interests of the country and fdr the
purposes for which they have 'been
sanctioned.

With these words, Sir, I move.
Mr. CHAIRMAN: The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the serviceg ot a part
of the financial year 1963-64, a<
passed by the Lok Sabha, be en
into consideration.”

The motion was adopted.

Mr, CHAIRMAN: We shall noWw
take up the clause by clause consgide~
ration of the Bill. There are no
amendments.

Clauses 2 and 3 and the Sche\luie
were added to the Bill. !

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Smrr B. R. BHAGAT: Sir, I mqve:
“That the Bill be returned.” W

b
The question was proposed.

Sxrr BHUPESH GUPTA: Sir, I need
not go over what has been said by me
already, but one thing I would like 10
say towards the end of this debate be-
fore we meet after the recess. NO
concessions whatsoever should be
given to the bullying tactics and pres-
sures and exhortations of big busi-
ness. We have read in the papers
that Mr. J. R. D. Tata, Mr. Arvind, Mr.
Mafatlal and certain other gentlemen
of the high finance met the Prime
Minister to plead with him that the
super profits-tax should be given up,
if not given up, should be scalpd
down. They have been lobbying here
meeting Members of Parliament, they
have been meeting Ministers and
others. We have apprehensiong that
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Govxrnment might yield to these pres-
sures. We have not been given an
indication in the Budge; speeches that
nothing will be done by way of giving
any concessions to them., I think
what is needed now really is to con-
sider as to how the super profits-tax
could be raised, because our calcula=-
tion is this—based on the economiec
findings—that out of this tax we can
gather not twenty-five but fifty crores
of rupees. The Prime Minister’s mind
should be addressed to this task of
raising Rs. 50 crores instead of Rs. 25
crores, and the Finance Minister
Trodhd nor wasie s Ythe m Teteving
delegations of Mr, Tata and others but
work out as to how more could be
found out by amending the Finance
Bill. Wherever you go in Delhi, you
hear the same thing——deputations and
delegations waiting upon Minis-
ters and influential Members of Par-
liament belonging to the Congress
Party and trying to impress upon
them that imposition of the present
scale of super profits-tax would be a
disincentive to industry, that deve-
lopment will be retarded, that expan-
sion of industrialisation will not tdke
place and so on. These are all moon~
shine talk. It is all said from their
angle and we will not be carried away
by it. For us these are wrong and
illogical arguments. I think, Sir, if
the super profits-tax is put through and
stepped up, industirial resources will
be more at the disposal of the Govern-
ment; industry will be on a better
footing. 1 therefore appeal to the
Prime Minister. Let him receive the
delegations of the goldsmiths. Vester-
day, Sir, a Calcutta paper contained
the most heart-rending news, One
goldsmith, Mr, Sunil Sirkar, took
nitric acid on the 17th of March and’
put an end to his life. He was unem-
ployed as a result of certain features
of the Gold Control Order and he
could not fing employment, and he
waited patiently. But then he thought
that better redemption of himselt
would be by putting an end to his life,
That is what we see, and we are told
100 goldsmiths in the country have

committed suicide by now. On the one
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hand we find that these people sub-
jected to such terrific pressure jin this
kind of thing are committing suicide,
are putting an end to their tives. Now,
Mr. Sunil Sirkar has a family which he
could not support. On the other hand
we find gentlemen of the high money
coming to Delhi and meeting Ministers
and others including the Prime Minig-
ter to get things scaled down, getting
the impost on them reduced. Now
we have to choose, Wiere do we
stand? Do we stand with the cause
of Mr. Sunil Sirkar, or do we stand
with what the big money, Mr. Tata
and others are doing? Mr, Chair-
man, I appeal to the Government
again. Lef them receive deputations
of the goldsmiths and others and see
how they can save them; a craft which
has developed over generations is
today threatened and, what is motre,
the human aspect of it should be borne
in mind. So many people have been
thrown suddenly unemployed without
any mooririgs and bearings in life.
Everything before them is dark and
despair. Is it not our duty to ask the
State Governments . . .

SHrr C. D. PANDE: Are you against
the gold policy of the Government?

Sar1 BHUPESH GUPTA: You see,
Mr. Pande is unwitting sometimes,
Have I said that I am opposing the
gold policy of the Government?

Mg, CHAIRMAN:.
making sure,

12 Noonw

Sert BHUPESH GUPTA: I thought
‘that Dr. Pande having been educated
in Paris and England and also having
lived in prison with Pandit Nehru
would certainly have greater intelli
gence than he has. He is an intelli-
gent person. I should have thought ga,
I know it is not the gold policy. You
think of how you can meet this situa-
tion, give relief to these people, give
them the assurance that their lives
are not going to be ruined. Give the
assurance to the goldsmiths that they
do not have to put an end to their

He wag just
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lives thinking that this is the only
way out of the present impasse and
situation. Ig it not possible for the
Government to do so?

Finally, I would only like to point
out before I end that in this matter—
because you will always like factual
things—here I found out from the ans-
wer given by the Minister—docu-
mentation is necessary—that the gold
collected, manufactured articles other
than ornaments collected up to 2nd
February is only 1,98,367 gms. If you
add the collectiong to it of other forms
of non-ornament gold, then it comes
to about 4,25,700 gms. If you see Hyde-
rabad and some other places or take
West Bengal where people are com-
mitting suicide, what is the collection.
in the West Bengal-—Calcutta——circle?
How much have you collected? Do
you know? In one place we have
collected manufactured articles other
than ornaments, 17 gms. Mutiply it by
Rs. 50 or go and you get the value. All
other forms of non-ornament gold you
have got 980 gms. No collection from
Calcutta. Yet everybody knows that
in Calcutta there is bullion, of non-
ornament gold, lying with the rich
people, with multi-millionaires and
s¢ on and collection is not made in
Calcutta,

Sart LOKANATH MISRA (Orissai:
Because they are under vour influ.
ence.

Suri BHUPESH GUPTA: Thal is
called Ganatantra intelligence.

Mr. CHAIRMAN: You mean to say
that people with gold are under his
influence?

Sari BHUPESH GUPTA: 1t can
never bhe. That intelligence is imper-
vious to my logic. He sayg that they
are under my influence, that million-
aires of Calcuita are under my influ-
ence, I think Mr. Patnaik should have
given Orissa a little more intelligence
in these quarters. This is the position.
How much has been found from the
middle or central part of India. from
Rajasthan and other places? Beyond
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this sum, only very little gold has
come. There I would ask Mr. Pande
1o 1mplement the gold policy, to find
out the hoarded gold lying with the
richer sections of the people, multi-
millionaires and princes and save the
goldsmiths from this kind of suicide
and so on. I plead with the House
again as I had done before, that as far
ag the case of goldsmiths is concern-
ed, let us not go into long discussions
on the gold policy. We have support-
ed it. There are favourable features.
good features of the gold policy and
we stand by them but certainly the
time has come to seriously ponder
and the suicides are eloquent remind-
erg to the nation and the Parliament
that their interests siiould be looked
after with sympathetic care, compas-
sion and vision. This is all that I
appeal to this House and through this
House, to the Government.

Surt PANNALAL SARAOGI; Mr.
Bhupesh Gupta hag really got a habit
of wandering from one point to
another without really seriously trying
to understand anything. What does he
know about business and industrial
development? He professes to make
speeches on that subject also. The
Chinese aggression should open the
eyes of the entire nation for all time
io come.

Surt BHUPESH GUPTA: To which
point he is going from gold? r

Sarr PANNALAL SARAOGI. He
has spoken enough. The Chinese
aggression should open the eyes of
the nation for all time to come. Tt
looks as if we are on the threshold of
a long and hazardous journey, pitted
as we are against an enemy who is
not only extremely powerful but
frightfully deceitful also. Never in
the course of ocur history this thing
was more true than today that to
maintain the dignity and honour of
our country is to enhsure a proper co-
ordination between the growing claims
of defence and industrial development
of the country because defence and
industrial development are

4 R.S.D.—2.
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Surt BHUPESH GUPTPA: And go 40
Sikkim for the marriage

Surt PANNALATL, SARAOGI:
you please sit down?

Wwill

Mr. CHAIRMAN: Mr. Saraogi, yeu
should not address him like that.

Surt PANNALAL SARAOGI: [ did
not interrupt him when he was speak-
ing

Mr, CHAIRMAN: There were inter-
ruptions to his speech. He has a loud
voice. /

Surr PANNALAL SARAOGI: I am
very sorry, Sir, but I was trying to
say this that because defence and in-
dustrial development are two facets of
the game problem of the maximum uti-
lisation of all the available resources
of the country. So when I made that
suggestion, 1 wag positively certain
that it is meet and proper thai every
sector of the country should be made
to pay to the utmost of its capacity in
order that the country should be
strengthened to repel the Chinese ag-
gression but when I made that sugges.
tion, I sincerely felt that the standard
limit of 6 per cent. was not going to
be raised to 20 per cent, there were
serious objections from every quarter
that industrial development is bound
to suffer. There have been instances
when collaborators and foreign inves-
tors have backed out because of the
levy of the guper profits-tax. It was
in that very connection that 1 tried
to make this suggestion that the Gov-
ernment revenue will not suffer. It
will be at least Rs. 40 crores and the
criticisms will be met. I am positive
that whatever suggestion I have given
is with the best of intentions. Mr.
J. R.D. Tata and other great indus-
trialists have done much better ser-
vice than Mr. Gupta has done to the
country. These Communists have
ruined the country and Mr. Tata and
the great industrialists who met the
Prime Minister are the people who
have put the industrial development in
the map of the country and they are
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[Shri Pannalal Saraogi.}
asgisting the country more than these
parties have done.

Sgri BHUPESH GUPTA:; And put
Mr. Saraogi in the Rajya Sabha. Why
not add that?

Sart CHANDRA SHEKHAR: Mr.
Chairman, I want to give a political
warning to our Finance Minister. I
remember one instance. Trotsky was
writing the biography of Stalin. In the
introductory part of that biography,
Trotsky has written a remarkable
thing. He has written that an orator
can change the soclety because he has
the power to move the masses but a
writer is greater than an orator be-
cause a writer can produce so many
orators; but unfortunately in the
course of human . history, he said.
‘Stalin was neither an orator nor a
writer, he was a conspirator and a
conspirator changed the course of
history.’ This is the warning of the
present day human history and that
warning should be taken by the Fin-
ance Minister of India. What did
Stalin do? Trofsky has very clearly
stated in his memoirs that in the name
of Bolshevism, in the name of theory,
in the name of development of the
Soviet Union, he took all the steps but
Stalin hit behind the back and he
went to the people against whom
Trotsky took action, and said that
he was putting balm on their injuries.
By doing that, a day came when
Trotsky was isolated and Stalin be-
came the dictator of the Soviet Union.
Those ideological sons of Stalin are
surviving in all parts of the world and
in this country also. In this context,
I shall like to warn the Finance Min-
ister that considering the matter of
super profits-tax or considering the
question of the rehabilitation of gold-
smiths, he must take into considera-
tion that these conspiratorial song of
Stalin, are working in our country
also and history may change the
course if we are not going to heed to
the aspirations of the people, of the
common masses, who are really suffer.
ing from hunger, poverty and illiter-
acy. This is all.

[ RAJYA SABHA ]
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Sgxr BHUPESH GUPTA: I must
congratulate the Leader of the Party
who hag produced such a person.

Surt GANGA SHARAN SINHA
(Bihar): I am proud of him.

Sur: B. R. BHAGAT: I have nothing
more to add.

Mg, CHAIRMAN; The question is:

“That the Bill be returned.”
The motion was adopted.

—

POINT OF ORDER RE A MEM-
BER'S PERSONAL REFERENCE TO
ANOTHER MEMBER

Dr. SerrmaTi SEETA PARMANAND-
(Madhya Pradesh): Mr. Chairman,
before you proceed, I want to rise on
a point of order. In the proceedings
of yesterday’s debate, when I request-
ed the Home Minister to make a note
how confidential documents were re-
ferred to again and again on the floor
of the House and that he should take
some action so that during this emer-
gency, defence secrets also do not leak
out, Mr. Bhupesh Gupta went on in-
terrupting—it may be out of joke but
on the floor of the House such false
statements should not be made and 1
read in the record on page 126 of the
Rajya Sabha, cyclostyled copy of the
debate—he said: “She supplied me
the document, I gave the information.”
This is an utterly false statement,
though made in light humour and [
hope Mr. Gupta owes an explanatiom
to say that he should not have made
such a statement.

Surr BHUPESH GUPTA (West
Bengal): Somebody gave it to me and
I thought Dr. Parmanand liked me so
much that she might as well be the
person who supplied it. I am sorry if
she did not. -

Mzr. CHAIRMAN: You mean by
“she” you did not mean her. He did
not mean you.



